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Applicant

Nand Kishore Srivastava

Versus
Respondents

Union of India & Others...y

i

V.Co

Hon Mr.K.Ubayya, Member (X

Hon.Mr.Justice K.Nath,

Mr JK.Nath, V.<.)

These two appllfatione under Section 19
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of the Administrative Trabunals act, 1985 are for
recovery of certain arrsars of salary and honorarium.
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